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Sh,Rajinder K umar Petitioner ;

Sh.Mahavir Singh Advocate for thc Pe’mnouer(s)
Lt ,Governor,Delhi Admn,, Respondent

Yelhi U.C.ls & Ors,
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“The Hon'ble Mr. . I.K.Rasgotra, Member(A)
The Hon’ble Mr. . B.S., Hegde, Member(J)
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Whether Reponcrs of local papers may be ailo“ed to see the Judgemeat ?
To be referred to thc choner or not ?

'thther thclr Lordships wish 10 see the fanr copy of the Judgement ?

Wheiher it needs 10 be circulated 1o other Benches of the Tribunal ?
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-

(delwered by Sh,I.K.Rasgotra, Member(A)) ;

We have heard Sh,Mahavir Singh, Le amed counsel
for the petitiorer in regard to the admission of the C.A.
The case of the petitioner is that respordent No, S5
was sponsored by the Emnloyment Exchange in preference

to the petitioner, even though he did not possess'

desirable' gualifications narnely,{g':'CTI training ment ioned
in the advertisement for the post, The advertisement

enlistsiem
P e ; it :
Egsent ial Qualifications 1, Matricul ation

(With Maths and Science for Zngd.Trade only)

<



S 2. National Trade Certificate /National

apprenticeship Cert ificatefcertificate in the

Trade concerned from a recongnised institution.

3. 3 years practical experience in the trade
concemed?®,

A Desirable:CTI trained will be pe ferred.
5

- The case‘c;f the petitioner is that
he possess the essantial qualificétions as vgll ‘
‘ . : ke AT trair;ing in the trade coneerned, yet his name
was not sponsored by the e.xiployment exchange,even

though he possessed the essential and the'desirable!

qual ifications, It wagclarified by the Directorate

of Training and Technical Bducation (Page 34 of the

paper book) that the % C.T.IV. tr:ained candidates

shoﬁld have been given preference while sponsoring
k‘ | ~ the names as this is a desirable guali-fiéation

for the post of Graft Instructbr. The “fél_ie"f sought

by the petit‘ioner is that he should be appointed

as Graft Instructor in p\lace of respondent No,5

and as he is possessing all the qual ifications,

We have considered the submissions made

by the le'ai'ned counsel for the petitioner Sh, .

“Mahavir Singh, énd gone through the recordg Caxefully.i[

The reply given by the employment exchange to the




-'& ; : 3 'A.‘

petitloner in response to his Tepresentation says’ %h

names registered upto 6.11,86 atﬂy has been sent m&mas:

~your name has been registered on 28, 11.88 and hence your

name could not be sent to the above ‘said Dlrectoa:ate’

In view of the above, we are of the opinion

that the case does not merit Judiii::lal mterference

as the employment exchange Sponsomed those oerscns

who possessed essential qualifications and who. were !

registered tho 6.11,86 on the other hand pet it ioner

was registered only on 28,1,88, The petitioner cannot

malle a grievance of senjor persons having been sponscred

by the employment exchange, Accorddngly we do hot

consider it nece ssary to issue notice to the respondent s

ad Finding OA devoid of merit it dismissed at

the admlss ion st age,




